
IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

TRANSFER PETITION (CIVIL) NO.2838 OF 2019

Richa Bahuguna    ...Petitioner

                  VS.

Ashish Vaishnav    ...Respondent     

         O R D E R

1. Office report indicates that though service of show

cause notice is complete on the respondent but no one has

put in appearance on his behalf till date.

2. Heard learned counsel for the petitioner.

3. Having regard to the averments and considering the

ground  on  which  transfer  has  been  prayed  for,  HMA  PA

No.977/2019  titled  "Mr.  Ashish  Vaishnav  v.  Richa

Bahuguna"  pending  before  the  Principal  Judge,  Family

Court  Pune  at  Pune,  Maharashtra  is  ordered  to  be

transferred to a competent Court of district Dehradun,

Uttrakhand for hearing and disposal in accordance with

law.   Records shall be sent by Court where proceedings

are pending to the transferee Court promptly and without

any delay.

4. The Transfer Petition is, accordingly, allowed.

5. On  receipt  of  the  case  records,  the  transferee

Court  is  directed  to  make  all  endeavour  for  amicable

settlement, failing which for early decision in the case

without unnecessary adjournments.

......................J.
        [KRISHNA MURARI]       

New Delhi;
January 25, 2022.
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ITEM NO.9     Court 7 (Video Conferencing)          SECTION XVI-A

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Transfer Petition(s)(Civil)  No(s).  2838/2019

RICHA BAHUGUNA                                     Petitioner(s)

                                VERSUS

ASHISH VAISHNAV                                    Respondent(s)

(IA No. 184172/2019 - EX-PARTE STAY)
 
Date : 25-01-2022 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE KRISHNA MURARI

For Petitioner(s) Ms. Ritu Reniwal,Adv.
Mr. Robin Khokhar, AOR
Mr. B.N.Dubey,Adv.
Mr. Mahendra Kumawat,Adv.
Ms. Kajal Kumari,Adv.

                   
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

The Transfer Petition is allowed in terms of the

signed order.

Pending application also stands disposed of.

(ANITA MALHOTRA)                          (KAMLESH RAWAT)
  COURT MASTER                             COURT MASTER

(Signed order is placed on the file.)
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